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1. Revenue recovery proceedings have been initiated against the petitioners as
per Exts.P1 and P2 notices, for recovery of an ex parte award passed

by the MACT, Kozhikode. The Tribunal found that the accident occurred on
25.11.2009 and that the policy (Ext.A5 produced therein) had expired on

24.04.2009. Along with the writ petition, the petitioners have produced Ext.P4,
stated to be the photostat copy of the policy covering the period from

01.05.2009 to 30.04.2010, which apparently seems to take in the date of
accident also. Seeking to set aside the ex parte award and to condone the

delay, the petitioners have filed Exts.P5 and P6 applications as IA Nos.2 of 2021
and 1 of 2021 which are pending.

2. On the facts as noticed, I am of the opinion that the proceedings for recovery
of the award amount could be put on hold till Exts.P5 and P6

applications are disposed of by the Tribunal.

Accordingly, the writ petition is disposed of directing the Motor Accidents Claims

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/shibeesh-appellant-hash-united-indi... Page 1 of 2



Tribunal, Kozhikode, to consider and pass orders on I.A. Nos.2 of

2021 and 1 of 2021 in OP (MV) No0.1038/2010 as expeditiously as possible and at
any rate within a period of six months from the date of receipt of a

copy of this judgment. Till orders are passed as afore, recovery of amounts
pursuant to the award dated 31.12.2010 of the Motor Accidents Claims

Tribunal, Kozhikode, shall remain stayed. The petitioner shall produce a certified
copy of this judgment before the Tribunal within a week.
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